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In the Central Administrative Tribunal
Principal Banch, New Delhi

Regn, No,0A~1707/88 Date: 25,5.1950,

Shl‘i Kaﬂta prasad & DI‘S. s ¢ o a ’ Applicants
Versus
Union of Incdia thrcocugh seve Respondent s

Chairman, Central Board
cf Direct Taxes, Nau

Delhi,
For the Applicants “oes Shri R, K. Kamal, Adwvocate
For the Respondents ceee Shri R.S., Aggarwal,fidvocate

CORAM:Hort'ble Shri P.K, Kartha, Vice-Chairman {Judl,)
Hon'ble Shri D.K, Chakravorty, Administrative Member,

of local papers may be sllowsd to

2. To be referred to the Reporter or nct?

(Judgement of the Bench delivered by Hori*ble
Shri D.K, Chakravorty, Administrative Member)
are .

Seven of the appliCantséyorking‘SA Typists in the-
3

Fae

0ffice of the Commissioner of Income Tax, Agra, uhile tuo
others are uworking aS.ElectriCians in the sa2id Cffice. e
Their grievance is that thoungh they have bsen uorking for
5-9 years in their respective posts, thsey are not beinn

granted the minimum of the scalas appliceble to the posts

-of Typist.and Electrician, They have also not been

regularised in their respsctive posts; During the

hearing of the czse, the learned counsel for the anplicant
stated that he does not press the prayer for regularisatioﬁv
of the servicaé of the appli?aﬂts at this stage, and thzt
the reliaf sought is confined to ths grant of minimum of
the scalesappliceble to these posts,

2. The respondents have admitted in their counter-

affidavit that the applicants had been engaged continuously'
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far a nuﬁber of years but are being paid only daily wagss,
They have, houever, denied that the applicants uwere |
employed in_regular'Group 'C' posts of Typist and
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Electrician, According to them, thers are no posts of

icians in their O0ffice., The applicants uwera employed
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as daily~rated workers for doing work of a casual nature
like Chowkidars, Farash ™, Waterman, Messengers, etc,
Typing work and mindr glectrical repair uvork are merely

-

in addition to the duty performed by them on casual basis,
3. e have gone throujh_the records of the case and

have hzard the learned counsel for hoth thas parties, The
fact that there are no regular posts in uwhich the applicants
could he accommodated, does ngt Justify the non-paymant of
reqular pay-scale to the applicants who have worked for
several years, The decisions of the Supreme Court in U,P,
Income Tax Départﬁenﬁ Cont ingent Paid Staff Welfare Associa~

tion VYes, Union of India, 1988 (1) ATLT SC 1, is directly in

noint, In that case, ths cbntihgent paid staff of the

. Income Tax Departmant uho had worked for a number of years,

wsre beling paid wagss as daily-rated labourers lower than

the salary and allouvances uhich Class IV employees of the
department had been .drawing. The Supreme Court zlloued the
Writ petition and difected the respondents to pay wagss to
thosz who are doing the work of Class IV employees at the
ratss equivalent to the minimum pay in the pay~scale oFf the
regulariy employed worksrs in the corresponding cadres,
without any incremgnts, wee f, 1,12,1986, The Supreme
Court raferred to its sarlier decisions in Dailyniated

casual labour employed under P, & T, Departhent vs., Union

of India & Others, JT 1987 (4) S.C, 184,

4, Following the ratio in the case of U.P. Income Tax
Department Contingent Paid Staff Welfare Association, ue

held that all the applicants before us are entitled Lo be
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sald the minimum of the pay-scale o

o

of reqularly employsd staff of the said category In

the facts and circumstancass of the cass, we do nat

direct payment of hack wages to them, The respondants

iall comply with the above directions within a asriod
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of one month from the date of communication of this order,
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The parties will bear their ocuwn coste,
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G/W/W’o

{D. K., Chakravorty) {(P. K, Hartha)
Administrative Mamber Vice-Chairman{Judl,)
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